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[PassEDp BY THE INDIAN LEGISLATUBE-]

'(Receweai the assent of the Qovernor General on the 5th _
. L Azml, 1937.) '

An Act further 1o amend the Indian Army Act,
1911, for a certain puspaese.

‘ : WHEREAS it is expedient further to amend the
VIII of 1011, Indian. Army Actx, 1911, for the purpose herein.-
: after appearing ; It is hereby enacted as follows :—-

1. This Act may be called the Indian Army (Amend; Short title.
ment) Act, 1937. ‘

VIIT of 1911, 2. In section 2 of the Indian Amy Act, 1911,— Amondmont "
(a) to clause (a) of sub-section (I) the following Aot VIl 4
proviso shall be added, namely :— 1011

" “ Provided that a person holding & commission
- in the Army in India Rescrve of Officers
shall be so subject only when ordered on
any duty or service for which he is liable
- a8 8 member of such reserve force.” ; and

(b) to sub.section (2) the followmg proviso shall be
added, namely :—-

* Provided that an officer of the Indian Land
Forces retired therefrom and appointed to
the Indian Regular Reserve of Officers
shall again become so subject when ordered
on any duty or service for which he is
liable as a member of such reserve force.”

S

e ron bt Gl bugry MIZZZZ'MW fime 1SS APLY | ann

OQ\LM""B; 717‘;&‘. SN PR gl 7

Price anna 1 or 14d. | |

. GIPD 36 LD—13-5-87—4,000.




